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FINAL ORDER NO-72912/2018

Per: Anil G. Shakkarwar

After hearing both the sides duly represented by Shri
Dharmendra Srivastava learned Chartered Accountant on
behalf of appellant and Shri Gyanendra Kumar Tripathi,
learned Assistant Commissioner A.R. on behalf of revenue I
note that an appeal was filed before the learned
Commissioner (Appeals) by the appellant after completion of
normal period of 60 days, allowed by law. I also note that

delay of 26 days was within the condonable period provided
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under Section 85 of Finance Act, 1994 and application for
condonation of delay was filed before the learned
Commissioner (Appeals).

2. I, therefore, condone the said delay and by setting aside
the impugned order matter is remanded to learned
Commissioner (Appeals) for decision on merits.

3. In a result, appeal is allowed by way of remand.

(Dictated in Court)

(Anil G. Shakkarwar)
Member (Technical)
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